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Order with Sigmature

2 |7-9-95 It was mentioned by Shri B.3.Ratho,
! learned counsel for the applicant, tnat the
petitivner has sinée received the relief claimed
by him, Shri K.C.Mohanty, learned Government
advocate, has filed a memo to the same effect.
The petitioner does not wish to pursue this case.
The same is disposed of as not pressed, |

A Miscellaneous Application was filed by
shri MJK,Mohanty on behalf of Shri P.C.lMisra,
Regpondent No.2,pointing out that he relincguished
the charge as Additional Secretary to Government,
Planning & Co=-ordinatiocn Department, on 19.8.1995Lu‘

new normal

ag2 could not take up hishpost within the joining
time owing to the stay order issued on 17.8.1995,
He prays for a direction to treat the interim period
as extended joining time. No directions are
considerea necessary on this M,A, since it is essentially
an administrative matter within the competence
of the Government to decide suitaply as per rules,
A copy of the said M,A, filed in the Court today
be made over to the learned Government Advocate for
onward transmission to the concerned authorities for
such action as may be called for,

Copy of this order may be sent to the
parties as well as to the counsels.

Thus the 0,4, is disposed of,
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